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8Gl
Debtor.i and [Jur,T U , 18(J0,] Creditors Bill. 8(i2

Ĵ able the Government, wherever they
iiecesaary, to a; poii t Military

j '̂nci-ra and other Eur  ̂peans, besides
'‘puty Collei'lora, to act as a-sessors.

.Sections X C IV  and X C V  were
So as to staud afier Section

ftf W i l s o n  moved the omission
‘  «ule 35 o f Section X C V l l  as beinp;

32 7>' Providi d for by Buies 31 and
t'le same Section.

^greed to.
“ ection C C X V FII was passed after

';®^balamend.nent.
p r c x i X  and C C X X  were
of I . aiiiendmentfl, the effect

was to increase the penalty
deliiT neglecting or refusing lo

er lists, returns, &c.
aut̂  C X X I (wliich pr-posed to
B i g . t h e  t'ollector or Commis- 

differences between
de 0 
tile

to that parties should t'e left
*®Wes matters between tluin-

then moved that the
e repcintgj as amended.

.^Sreed to,
a(ijoy®^®®nsiiieration o f the Bill wa'^

■" J’Gspecting deductions to be
OQ (.1 ficcount of Duties) was omitted
Hi,Q ® ^lotion o f Sir IJarnes Peacock,

Its ■’ 'tting Council resumed

the aHj 'urned at 10 o ’clock.the ivi . ‘  anj 'urned at lu o clock,
Hartle Frere, till

morning at 7 o’clock.

^  '̂̂ V’Tsday, July 12, I860.

•iay Council was this

ĥe
^rday, July I860.

PUESENT :
iiiitioe, V ice-Proideiit,

jj*On/Vblo

E s q ..

^^BLIC CONVEYANCES.

A . S oo iioo , K sq .
uiid

H o n ’ b lo  S ir  M . L.
WelU.

presented a Petition
laUttbitaats ol' Calcutta

con-erning the Bill “  for regulating
Public Conveyances in the Towns of
Calcutta, Madras, and Bombay, and the
several stations o f the Settleuient o f
Prince o f  W ales’ Island, Singq,pore,
and Malacca.”

Mil. S l'O N C E  moved that the
above Petition be referred to the Se­
lect Committee on the Bill.

Agreed to.

INCOME TAX.

T he C LE R K  also presented a Pe­
tition from Proprietors o f permanently
settled estates in Bengal, Behar and
Orissa, against tlie Bill “  for imposing
Duties on Profits arising from Pro­
perty, Professions, Trades, an'i Offices."

PAPER CURRENCY.
•
T he c l e r k  reported to the Coun­

cil that lie had received, by transfer
from the Financial Department, a copy
o f a Despatcli from the Secretary of
State, on the subject o f the introduction
o f a Paper Currency for India

Mu. W IL S O N  moved that the above
communication be printed.

Agreed lo.

DEBTOnS AND CREDITORS.

The Order o f the Day being read
for tlie second n ading o f the Bill
“  for facilitating arrangements between
Debtors and CreditorH” —

Srit AJOKDAUNT W ELLS said, he
bad already so fully explained the ob ­
jects o f tins Bill, that he would not
tr. uble the Council wilh any further
observations in respect to it. H e
would only mention that tlie Hill, as it
now stood, ttp()lied only to Be))gal; and
as ho tliouglit it dri^irable that its (pro­
visions should be extended lo the other
Presidencies also, he proposed, before
moving the second read'njr o f the Bill,
that the words " n t  ForT St. Geor^-e
or at Bombay” be inserted a f er tho
word “ Bengal,”  in the lOih li e o f
Section I-

T h e  V IC E -P R B ^ ID K N T , in pu*.
ting tho questi n, said that he th' ught
it very desirable that the other Presi­
dencies should have the benefit o f




